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Railway Line between Alleppey and
Ernakulam

226. SHRI V. M. SUDHEERAN: Will
the Minister of RAILWAYS Ue pleased
to state:

(a). at what stage the proposal for
construction of a railway between
Alleppey and Ernakulam stands now;
and

(b) tke details of steps Government
propose to take to fulfil the long stand-
ing aspirations of the people of this
area?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
Planning Commission have sought cer-
tain clarifications regarding the viabi-
lity of the project, and the matter is
under consideration in consultation
with the Railway. A formal decision
will be taken as soon as the clearance
of the project is given by the Planning
Commission.
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Declaration of Licences ag Hlegal by
Hathi Committee

227. PROF. R. K. AMIN: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Hathi Committee has
declared Permission Letters and COB
licences as illegal;

(b) is it a fact that the beneficiaries
of these letters and licences have made
huge profits and repatriated large
sums to their principals abroad; and

(c) in view of the fact that these
profits and repatriations were on pro-
ductions without legal sanction, what
do Government propose to do in the
matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI HA N. BAHUGUNA):
(a) The view of the Hathi Committee
was that Permission Letters do not
have any legal backing in terms of the
provisions of the Industries (Develop-
ment and Regulation) Act. ‘The Com-
mittee also observed that the autho-
rities concerned did not verify whether
effective steps had been taken by the
companies for the items covered by
their C.O.B. applications. The Com-
mittee have further observed that the
Permission Letters and COB licences
have given undue advantage to foreign
companies to the detriment of the
Indian Sector. Four members of the
Commitee, however, expressed their
feservations on the above interpreta-
tion and conclusion.

(b) No separate study is available
on the turnover covered under the per-
mission letters and COB licences ‘as
well as the profitability of such activi-
ty. In the circumstances it is not possi- *
ble to say whether or not this activity
has resulted in heavy accumulations
of profits with the foreign companies.

(c) The legal opinion however is
that Permission Letters were issued
subject fo certain conditions. Most of





